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2550, SWAMI INDERVESH :

SHRI RAM VILAS PAS-
WAN :

SHRI RAJESH KUMAR
SINGH ;

Will the Minister of FINANGE
be pleased to state :

(a) the names of the financial
institutions which have financed Dal-
mia Group of Companies during
the last five years, year-wise

(b) what are the names of Dalmia
om:icems which have been financed ;
an

(c) what is the total amount
; and the terms on which
the companies were financed ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
a) to (c). For purpcb::lc: of classi-

com;| 13 as to
Houses or pé:-loups, f*?lxuz\nng;:l.Ig msu-
tutions use a list of under
sgr:red under the MRTP Act, wh.tch
not contain a group called
Dalmia Group.

However, information on finan-
cial assistance extended by the term
lending financial institutions to
concerns owned by the Dalmias is

i collected and to the extent
available will be laid on the Table of
the House.
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